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4.00 P.M. 

the same thing is also published in Part-ll of the Bulletins of the Lok Sabha 
and the Rajya Sabha so that the Members can consult the Bulletins and find 
out on which date which Bill was introduced and they can get their own copy. 

SHRI FALI S. NARIMAN: Thank you. I am sorry that I have taken the 
time of the House... 

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): No, no.   It is okay. 

SHRI PRANAB MUKHERJEE: Not at all. It is a good and interesting 
point that you have raised. 

I hope the Home Minister is coming. 

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): I am given to 
understand that he is attending the meeting of the Consultative Committee on 
Home Affairs.   He will be coming in a couple of minutes. 

SHORT DURLATION DISCUSSION 

SECURITY SCENARIO IN THE LIGHT OF TERRORIST AND OTHER 
INTERNAL AND EXTERNAL SECURITY THREATS AND THE REMEDIAL 

MEASURES TAKEN BY GOVERNMENT IN THIS REGARD 

SHRI PRANAB MUKHERJEE (West Bengal): Thank you,.Mr. Vice-
Chairman, Sir, for giving me this opportunity to raise a discussion, under rule 
176, on the security scenario, in the light of the terrorist and other internal and 
external security threats, and the remedial measures taken by the 
Government in this regard. Sir, when we are having this discussion, we have 
two documents before us -- one which was placed on the Table of the blouse 
on 25m July the 75,h Report of the Department-related Parliamentary Standing 
Committee on Home Affairs, which dealt with the terrorism and other activities 
in the State of Jammu & Kashmir. I am quoting from page one of the report. 
This is the evidence which the Chief Secretary gave us, and it is part of the 
Report. It had been placed on the Table of the House. That is why I can utilise 
it; otherwise I could not have utilized it. "Jammu & Kashmir was not faced with 
an insurgency or indigenous militancy, but a clandestine war that could be 
gauged from the fact that since 1990 to May 2000  over  33,763  weapons  of 
various  calibres,  three  million  rounds  of 
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ammunitions, 1,22,322 explosive devices and huge volumes of other war 
materials had been seized. During the same period over 10,000 civilians were 
killed, equal number of injured; apart from this, 2,217 security personnel were 
killed, 6,474 were injured; similarly, the security forces killed 11,299 militants." 
These figures relate from 1990 to May, 2000; and, thereafter, almost 13-14 
months have passed, and almost everyday we are finding that the attacks in 
Jammu & Kashmir have increased. The problem is not merely confined to the 
State of Jammu & Kashmir. The threat to internal security and also the threat 
perception in our overall security environment are matters of great concern. In 
that context, we had report; though the report was not placed on the Table of 
the House, it was circulated to the Press. A Group of Ministers was appointed 
by the Prime Minister. This Group of Ministers included the Home Minister, 
Shri LK. Advani; the then Defence Minister, Shri George Fernandes; the Leader 
of the House and the Foreign Minister, Shri Jaswant Singh; and the Finance 
Minister, Shri Yashwant Sinha. These four were the members of the Group of 
Ministers, who were entrusted to look into the internal and external security 
requirements in the context of the Subrahmanyam Committee's Report. But 
their task was much wider; and, therefore, they studied all security-related 
aspects comprehensively, and brought out this important document, consisting 
of almost 137 pages. I do believe the Government must have adequate 
reasons for not giving those portions of the report which were considered as 
'classified'. In fact, the entire chapter on intelligence was deleted. And, certain 
other important aspects related to intelligence were also not included. But, 
nonetheless, they have studied various aspects in a very comprehensive way. 
Naturally, it has provided us an opportunity to review the whole scenario in a 
larger perspective. Sir, the problems with which we are confronted today are: 
one problem is arising out of the insurgency; another problem is arising out of 
the cross-border terrorism; linkages between drug trafficking and arms 
smuggling; funding the terrorist activities; the collapse of law and order in 
certain parts of the country; violence unleashed by some extremist groups; 
overall degradation of the efficiency of Central paramilitary forces and also of 
the State police forces. In this context, we are to review the overall security 
scenario of the country. In this connection, Mr. Vice-Chairman, Sir, I would like 
to make a couple of general observations. My first general observation is this. I 
am not passing the buck to anybody, but, as a nation, we are failing to 
anticipate certain things and taking certain corrective measures. By the time 
we take corrective measures, a lot of damages are caused. 
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[THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) in the chair] 

Kindly recall what happened 22 years ago on the floor of this very 
House, when the 44m Amendment was passed. At that point of time, I did not 
know what would happen actually after twenty two years. It was on 28th of 
August, 1978 Mr. Advani was sitting on that side, exactly where Leader of the 
House sits now, and I was almost sitting in the same place, the only difference 
was the seat, which is today occupied by Dr. Manmohan Singh, was occupied 
by Shri Kamlapathi Tripathi, at that point of time. We were considering the 
Emergency provisions, under article 356. And, many in this House, at that 
point of time, considered that that was an absolutely irrelevant provision. They 
said "Delete article 356 altogether." There is no need for imposing President's 
Rule in a State where the constitutional machinery has failed. That State need 
not be brought within the purview of President's Rule. And, the proposed 
Amendment was to reduce the period of President's rule from three years to 
one year. Mr. Vice-Chairman, Sir, I am not a lawyer, nor could I have 
anticipated as to what was going to happen in Punjab between 1985 and 
1991, but I will point out from my own observations; I am not quoting from 
anybody else's. President's Rule for failure of the administrative machinery in 
the State was considered. "President's Rule should be imposed in the States 
only for one year." That was the amended proposal. Earlier, a provision was 
made for three years. We found that only in two States, that is, in Kerala and 
Tamil Nadu it was extended beyond one-and-a-half years, not even complete 
two years. Even at that point of time, the approval of Parliament, at an interval 
of every six months, was required, as it is required even now. 

But, somehow or other, we were carried away by the sentiments and 
we considered that it was a provision which had been highly abused and, 
therefore, it should be done away with. And, Mr. Vice-Chairman, Sir, a 
situation arose in Punjab where elections could not be held. Every time, when 
you wanted to extend the President's Rule, you had to come to both the 
Houses of Parliament and amend the Constitution. A couple of amendments 
of the Constitution are related only to facilitate extension of President's Rule in 
Punjab. In this document itself, it has been suggested; and, in fact, the matter 
was referred to the inter-State Council whether the Central Government will 
have the authority to send Central para-military forces to the States without 
the consent of the States in case of an emergent situation, in case of an 
extraordinary position. The Government is considering it.     Now,  whether it 
will be done in today's situation and 
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whether it will get the approval of this House or that House, I am not going into 
that aspect. But, what, most respectfully, I am reminding this House is that this 
is the provision which we deleted ourselves 22 years ago; and at that point of 
time I also said, - and I quote from my own observations in Rajya Sabha - "I 
am opposing this provision; I am opposing the deletion of this particular 
clause; I am demanding that a situation may arise when Government may 
have to take this extraordinary position in order to protect a Union Territory 
from an internal disturbance." This responsibility of protecting the territorial 
integrity of a State, not only from the external aggression, but also from the 
internal disturbance has been thrust upon the Union Government under Article 
355 of the Constitution. Yes; there might have been excesses, abuses of 
power through Emergency; there might be some emergency excesses, but 
those are aberrations, those are not the permanent features. Constitution is a 
basic document. Today, many of the recommendations in this document itself 
which you are suggesting, and which are being considered by the inter-State 
Council, refer to it. The political environment is totally different today. I do not 
know whether what is required, you will be in a position to get it done or not; 
but the provisions which existed and which were not misused, simply in our 
anxiety, we thought that they are to be deleted to deal with the security of the 
country, to deal with the ill-gotten money of the extremists, who have 
converted their ill-gotten money into the real estate. Just the other day, we 
made a very penal provision in the amendment of the Indian Registrations Act 
that henceforth the photograph and finger prints of the transferor will have to 
be provided in the documents for the transfer of a property. But in the statute 
book, there was a regular law, SAFEMFOPA, the Smugglers and Foreign 
Exchange Manipulators Forfeiture of Properties Act. The Act was there. It was 
passed by Parliament. But it was never used for the last 23 years. Today, 
even the Home Minister is going to the extent of providing amnesty to the 
security personnel from the human rights angle. I am not going into the merits 
of these things. The point which I am trying to drive at is, what you feel 
necessary to do, you yourself are putting your action taking ability into a 
straight jacket, where your manoeuvrability is limited. 

This is not fair. I do agree that our problem of internal security and 
external security is closely linked with what is going to be our relationship with 
Pakistan. If somebody had gone through pages 11 and 12 of this Report, one 
would have easily understood the results of the Agra Summit. Kindly see what 
is stated in this report. I think, the Government should consider seriously 
whether this type of phrases should be used.    I am 
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quoting from the Report. I do feel it is conveying a wrong message. I quote, "A 
recent phenomenon is the mushrooming of Pan-Islamic militant outfits with 
links to radical organisations in Pakistan, Saudi Arabia, Sudan and some 
other West Asian countries. Funded by Saudi and Gulf sources, many new 
Madrasas have come up all over the country in recent years, especially in 
large numbers in the coastal areas of the West, and in the border areas of 
West Bengal and the North-East. Reports of systematic indoctrination of 
Muslims in the border areas in fundamentalist ideology is detrimental to the 
country's communal harmony." It is a Government document. And you are 
using this type of phrases! You are taking the names of some of the countries 
with whom you have excellent diplomatic relations; you are saying that with 
their money fundamentalist forces in this country are getting strengthened. 
And long before the Parliament got hold of this copy - till now formally it has 
not yet got hold of this copy as it has not been laid on the Table of the House, 
- it has been circulated in the Press. In fact, we have got the first copy from 
the Press itself. So, what message do you want to convey saying that the 
Madrasas, which have been established in the border areas - Sir, I come from 
West Bengal. I do not know how many new Madrasas have come up on the 
border areas of West Bengal - are indulging in fundamentalist activities? But, 
it is equally true that fundamentalist activities generate fundamentalist 
activities in the other camp. If there be the Hindu fundamentalism, you cannot 
expect that there will be no Islamic fundamentalism and vice-versa. That is 
why the Government is to go very cautiously. They must be very careful in 
coining their phrases and in using their words. But, unfortunately, I do not 
know what prompted them to bring in this type of phraseology. I entirely agree 
on the nexus which has been built up over the years. Of course, North-
Eastern parts are important areas where this type of activities are going on 
rampantly. Drug traficking, arms smuggling and money generated through 
them are being used by the extremists and the terrorists. Cross-border 
terrorism is the most serious threat to the world peace in the post-cold war 
era, not merely to India but also to the world. Of course, India is at the 
receiving end. This is, in fact, the biggest threat to the world security. 
Naturally, and rightly so, India is demanding that there should be a 
comprehensive discussion under the auspices of the United Nations to deal 
with the cross border terrorism. But, there you have failed. You have not been 
able to get Pakistan to be recognised as a State, which is directly encouraging 
cross-border terrorism, though in these documents you have mentioned it 
abundantly.   Mere mentioning it is not enough.   Whom are you 
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trying to convince? Neither this Parliament, nor the people of this country 
require to be convinced that Pakistan is directly supporting cross-border 
terrorists. Everyone of us subscribes to your view and whatever measures you 
take to stop cross-border terrorism, we will support. What is needed that you 
are yet to convince the international community, though it is a different subject 
but it has very close links with our external security. What is needed is that 
after Pokhran-ll in May, 1998, we will be able to tackle Pakistan with this 
deterrent. Have we been able to do that? With regard to conventional 
weapons, surely, we were ahead of them. I am not an expert in this area. Our 
Member, Gen. Roy Chowdhury, is here; he will make his contribution, he will 
point it out. But being a nuclear weapon State, we have allowed them to be 
another nuclear weapon State. Now, we are almost at an equal level; and the 
advantages which we had on conventional weapons have gone. At least, your 
being a nuclear weapon State did not act as a deterrent to Pakistan. After that, 
Kargil had happened. After that a Pakistani statesman, a Pakistani ruler, came 
to India, standing on the Indian soil he said-- which Mr. Ayub Khan, Mr. Yahya 
Khan, Mr. Zia-ul-Haq did not do so -- "yes; I will talk nothing, except Kashmir." 
Though a lot of militant activity was going on Jammu and Kashmir, he said 
that what was happening in Jammu and Kashmir was nothing, but a freedom 
movement. They knew that they are a nuclear weapon State, as India is a 
nuclear weapon State. They knew that they have not been isolated in the 
world. In your document, you yourself have admitted that they are on a buying 
spree of conventional weapons and nuclear weapons from China and from the 
West. The Pressler amendment was amended by the Brown amendment. 
Therefore, this document review wants to convince us that the situation is 
serious and we shall have to deal with Pakistan firmly. On reading this 
document, everybody will say, "Mr. Minister, yes; we agree with you. But for 
God's sake, you convince your friend." In the document, you yourself have 
admitted that there has been a phenomenal change. 

Mr. Vice-Chairman, I would like to conclude because my colleagues 
are also there to participate in this debate. 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): The time 
alloted for this debate is 2 i/2hours. I told the Parliamentary Affairs Minister 
that this is an important subject; and there should not be any time limitation. 
But he was of the opinion that it should be finished today itself. 

SHRI PRANAB MUKHERJEE: If you agree, Members can finish their 
speeches today; and the Minister can reply tomorrow at 12 o'clock. I do not 
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know about the Home Minister's position, The Parliamentary Affairs Minister 
can find it out. The Leader of the House is here;  he was also a' member. 

THE LEADER OF THE HOUSE (SHRI JASWANT SINGH): Mr. Vice-
Chairman, I will be replying to the debate. I will address the concerns and 
queries raised by the hon. Members. I will also address the questions 
concerning both internal and external security. I will be addressing the totality 
of the debate that takes place. Of course, subject to the convenience of the 
House. If the House decides that the debate should be concluded in 2 1/2 
hours, or, if the House decides that they want more time, we are ready for it. 
But the only request is -- my colleague, the Minister of Parliamentary Affairs, 
has decided the time for this debate, I think, with the consensus of all the 
Members -- the discussion should conclude today. If necessary, should more 
Members wish to participate in this debate, I am ready to sit here till midnight. 
It is an important discussion. The hon. Member, Shri Pranabbabu, might 
remember that I had myself volunteered to have this discussion. I have no 
doubt, I will benefit from the views expressed here by the hon. Members. So, I 
am in their hands and in the hands of the Parliamentary Affairs Minister. 
Please decide how much time you wish to have. When you want me to reply, I 
will reply. 

SHRI PRANAB MUKHERJEE: I would suggest, even if you take, 
normally, four hours, up to 8 o'clock, we can sit. Only one amendment I would 
like to have. Subject to the availability of the Home Minister, if you can fix up 
the reply of the Home Minister to be done tomorrow, immediately after the 
Question Hour.... 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): If the Leader of 
the House replies, then, if he can speak tomorrow, after the Question Hour, 
we can have the debate up to 8 o'clock today. 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI 
0. RAJAGOPAL): Sir, we would like to see that Members get as much time as 
they require. But we would like to see that the discussion is over today itself. 

SHRI PRANAB MUKHERJEE: Including his reply? 

SHRI 0. RAJAGOPAL: We can sit up to 8 o'clock. 

SHRI JASWANT SINGH: If you want that I should reply after the 
Question Hour tomorrow, that gives additional time.    I have no difficulty. 
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Perhaps, after the Question Hour, there is nothing listed tomorrow.    I am ready 
to reply tomorrow, if a majority of Members want it then. 

SHRI PRANAB MUKHERJEE: I think that will be convenient. 

SHRI 0. RAJAGOPAL: The Plant Varieties Bill is there tomorrow. It 

will take some time.   It has to be taken up and disposed of tomorrow itself. 
�
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SHRI PRANAB MUKHERJEE: I can tell you, whatever legislative 
business you want to transact, this House will sit till every piece of legislative 
business is transacted. And you cannot say that we have ever stood in the 
way of getting a legislation transacted. There will be no problem for any 
legislative business to be transacted. 

Thank you, Mr. Vice-Chairman. I think I can take two or three 
minutes more. 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Now you can 
take some more time. 

SHRI PRANAB MUKHERJEE: My colleagues are there. Others will 
also be speaking. 

What I am trying to point out to the Government is that the 
situation is serious. All, at least, I do, believe that you cannot deal with the 
terrOiists with the ordinary legislations. Specially, in today's context of 
terrorism, with their weaponry, competence and technological equipment being 
enhanced to those used by the normal security forces or being superior, you 
cannot deal with it with an ordinary law. To deal with an extraordinary situation, 
you require extraordinary laws. Those laws were available to us. But it is we 
ourselves who decided, sometime, just being carried by the emotion for the time 
being, to do away with that. Today, you are talking that you require a special 
law. There was a law. There was the TADA. Mr. Chavan was the Home 
Minister. Days-in and days-out, his life was made miserable, saying that that 
extraordinary piece of legislation must be given up. And, ultimately, it had to be 
given up. Now, again, there is a thinking that some sort of law like that is 
needed so that we can deal with terrorists, those who are endangering the 
security of the nation, endangering s the security of a large number of innocent 
people. I have quoted the figures  from  the  report  of the  Parliamentary 
Standing  Committee.  Ten 
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thousand innocent civilians were killed! I can understand security forces 
dying, fighting with militants. But ten thousand civilian lives were lost for no 
fault of theirs! The State is failing to discharge its primary responsibility. A 
State is created to secure the life and property, individual dignity and honour. 
For that very purpose a State is created. It is the primary responsibility of the 
State.   We are failing to discharge that responsibility. 

 Therefore, Mr. Vice-Chairman, I do feel, let the Government come out 
with a concrete scheme of things, not merely some idea.   It requires a lot of  
constitutional amendments actually if you want to implement some of the 
provisions of that.   Given the political situation and environment as it is today, 
you will require a good deal of talking and trying to create a consensus  
hrough which the passage of these constitutional amendments, which will be 
required to implement some of your plans, has to be achieved. Secondly, what 
I do feel, Mr. Minister-the Leader of the House is the External Affairs Minister-
you will have to use your persuasive skills to the maximum extent to bring 
upon"" the international community the notoriety which Pakistan is indulging in 
by supporting the cross-border terrorism, and, in this unipolar world, specially 
when they are indebted to the real super power, if you can prevail upon them-
-we know one favourable factor goes in our favour that there is a strong public 
opinion against terrorism in US--that strong public opinion must get reflected 
in the State Department and in other areas where actually decisions are being 
taken. And there comes your role, and you shall have to convince them, not 
merely this House or the Indian media. I thank you, Mr. Vice-Chairman, Sir, 
for giving me this opportunity. 
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"It is feasible for terrorist groups to procure the technology 
and conduct chemical weapons, and even biological 
weapons, in a future scenario, maybe, by 2005 or so. It is 
a very serious thing. Chemical and biological weapons 
markets are proliferating.    The State support would 
further complicate the issue. However, use of chemical 
weapons is more likely due to simplicity in their handling". 

Now. this is a very serious situation. Can we deal with it? Should we 
not go forward? 
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SHRI BRATIN SENGUPTA (West Bengal): Hon. Vice-Chairman, Sir, 
I would like to draw the attention of the hon. Minister to the fact that after the 
collapse of the East European power bloc, after the emergence of the 
monopoly unipolar world, after the collapse of the countervailing power of the 
Soviet Union, after the emergence of the Taliban forces very near to our 
Northwest frontier and after the nuclearistion of a country in our 
neighbourhood, there has been a tremendous rise in the cross-border 
terrorism from the Northwest frontier. In the background of all these 
international developments, it is a very belated move on the part of the 
Government to go in for a review of national security or to institute a Group of 
Ministers or whatever initiative they have taken in the recent period. In fact, 
this has been acknowledged in the submission of the Group of Ministers 
Report that this is for the first time since Independence, even after this well-
known increase in the threat to the security of the country, both internal and 
external that a serious review of our national security policy and its impacts 
and. different ramifications on our internal security were taken up by this 
Group of Ministers. It has acknowledged that in most of the cases, these 
policies have been tackled by the over-burdened bureaucracy and the 
Government and the policy-makers have never cared to plug the loopholes 
and to check whatever problems and lapses have remained in our security 
aspect. The Report of the Kargil Review Committee by Mr. Subramaniam was 
published long time back. Even so many months after the publication of this 
Report, the second most important recommendation of the Kargil Review 
Committee to the Government was with regard to the post of the National 
Security Advisor has not been implemented. Even in this kind of emergence of 
the international situation and particularly nearer to our Northwest frontier, the 
country cannot do without a full-tfme National Security Advisor. The post of 
the National Security Advisor has to be de-linked from any other. All these 
months have passed. The second recommendation of the Kargil Review 
Committee has not yet been implemented. 

And the post of the Principal Secretary to the Prime Minister and 
National Security Advisor, even after the startling disclosure and revelation 
through the Tehalka tapes, remains the same, to the danger and stake of the 
security of the country. There are many other recommendations in the Kargil 
Report which have already been made public and which have repeatedly been 
pressed by the political parties in different fora. For example, the Kargil 
Review Committee recommended more dissemination and interaction on 
security perceptions with the common people of our 
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country. It wanted a White Paper on the Nuclear Policy of our country. It 
wanted more interaction with the Chief Ministers and the elected 
representatives on the security threat perceptions of our country and, 
particularly it has recommended giving more information to the people, more 
disclosures to the people, regarding what is being planned at the top level of 
our defence mechanism and what is the defence strategy of our country. 
Because, in our country, defence strategies have been hardly shared with the 
common people. We have suffered five wars. We have suffered at Kargil. We 
have suffered at Siachen because of that situation. We have suffered a lot of 
cross-border terrorism because of that. And, even now. there are a lot of 
loopholes across our North-West Frontier, as admitted by the Kargil Review 
Committee. The loopholes should have been plugged decades back and 
adequate security measures, both in terms of modern equipment, intelligence 
and other things, should have been taken. But it has not yet been done. The 
Kargil Report mentioned about the deadly intelligence failure that led to the 
sad episode of Kargil and the demise of so many soldiers of our country. It is 
yet to be properly reviewed. And, who were the persons who are responsible? 
When the Director of Intelligence Bureau passed on very classified, secret, 
information for immediate action, nobody had taken any action on that. And, 
people concerned with security will know that intelligence information is 
something which is very much different from ordinary information. The 
intelligence information is something on which the persons concerned or the 
officers concerned are supposed to act immediately. This is not a mere piece 
of information over which somebody is supposed to sit. Despite the early 
warning signal from the IB, the Government did nothing. There are very rare 
occasions hardly the Chief of the CBI or the Chief of the RAW or the Chief of 
the IB passes on this kind of classified information to the authorities 
concerned. But why was not the early warning signal, much before the Kargil 
incident, adequately attended to? It is pointedly mentioned in the Kargil 
Review Committee Report It is not yet known to the people as to what action 
has been taken on that and what preventive measures have been taken on 
that, it is a good initiative that, for the first time, since independence - though 
belated and though after a let of damage has been caused to the security of 
our country - a Group of Ministers was constituted and a comprehensive 
review has been made. The hon. Home Minister was a party to that review 
process, which set up four Task Forces for the purpose. I am not going into 
that. Hon. Minister, may I ask you, very humbly, with all humility, with all 
respect to your concern as well, for the security of the country, how 
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come our we are associating our military with the US command in the sea 
lanes of Diego Garcia which they want to use in order to keep a monopoly, not 
only over the area, but they want to use this to head towards the oil-rich Gulf? 
With this oil-rich Gulf, we, as a nation, are required to maintain a very cordial 
relationship, since our interest in petroleum import and other things are very 
much involved in that. How are our defence interests and national interests 
served by our decision to succumb to the US pressure and join them in their 
Diego Garcia Base and associating our military with that? I fail to understand, 
how our defence interests - I am suggesting this with all humility, Mr. Minister; I 
am eager for a reply on this - and national interests are going to be served by 
allowing the Federal Bureau of Investigation of the USA to open its office right 
under your nose, in New Delhi, for conducting all their investigations and 
whatever they want to do? We all know that this FBI will do all kinds of 
notorious activities and all other things. And we all know that this is a stepping-
stone on behalf of the US administration to put up fresh pressure to have some 
kind of an opening in our country for the clandestine operations of a notorious 
organisation called the Central Intelligence Agency. Are we not to believe that 
when the National Security Advisor of the hon. Prime Minister, during his visit 
to the USA, I believe, in June, had an official meeting -- we don't know how 
many unofficial meetings have taken place between them - with the CIA 
Director? Is it not a part of the pressure of the unipolar world, international 
world, today, to have some kind of an opening for this notorious organization? 
And, are we to believe, and are we sure that the CIA, through FBI or through 
some other pressure, today, is not able to penetrate in the exercise and 
everything of our country? Tomorrow, along with the CIA, will the Mossad not 
come? Are we sure that the Mossad is not involved in any political 
assassination, damaging political assassinations that had taken place not only 
in this sub-continent, but also in our own country? Are we sure that none of 
these agencies, like Mossad, are involved in the political assassination of our 
former Prime Minister and many other people? Can you assure us how can, by 
inviting the FBI through the backdoor, opening the floodgates for the CIA to 
come in, our defence and national security be protected? With all humility, I 
want to put all these questions. A neighbour of our country wants to be the 
Israel of the middle-east by going into the machinations of the US mechanism. 
The President-converted-General of our neighbour even after going back from 
Agra Summit went on international Press to publicly state - and even before 
the Summit - that the Summit was taking place only because of the pressure 
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of the United States. And we had to humiliatingly succumb to that, digest that, 
stomach that. Anyway, that is a different issue. He is part of the trained 
products of the International Military Education Training Programme of the 
USA, which the USA is forcing to enforce on us so that we can be a full-
fledged part of it. Instead of stopping all kind of military cooperation, which had 
started with the US from 1992, and instead of not succumbing to the pressure 
of going into International Military Education Training Programme in the USA, 
which was started in 1995, it was, very unfortunately, institutionalised in India 
in 1999. Although we have repeatedly been warned about their motives, their 
ramifications and their implications on our internal and external security 
aspects, very unfortunately, this Government has gone for the IMET, which is 
so called. And all the persons from Christiana Droka, Assistant Secretary of 
the United States to Henry Shelton, visited India. Why Chief of Staffs of the 
United States come to India, which started in 1995? Instead of stopping all 
these things, this Government, unfortunately, rather cooperated with them. 
How come? Are we competing with our neighbour to become another Israel in 
this subcontinent, another South Korea in this sub-continent? How can that 
increase our defence interests and other interests? Sir, I am not going much 
into that. But, given the background of the episode in Chile in 1974, given the 
background of Nicaragua, many other Latin American Countries, in South 
Africa, in Mozambique, and many other places, we should be very careful, 
particularly, after the dissolution of the eastern power bloc; and, after the 
emergence of Taliban and many other forces like that, emergence of Islamic 
fundamentalism about the unipolar security threats, and the possible threats, 
and possible internal subversion attempts that this notorious organization and 
organizations associated with that, like Mossad -I am not renaming it - have all 
been active in different countries and have been active in our country also. I 
am not going into that past, of assassination of our former Prime Minister and 
former leaders of our country.  Sir, today, everybody knows the situation in 
Kashmir. 

There are certain passes called smugglers' passes and various other 
passes, through which infiltrators or cross-border terrorists are coming like 
anything and the intelligence machinery of the Government is not able to do 
anything. I do not know whether the State Government is adequately taking 
the people into confidence. Even after it has been recommended by the 
Group of Ministers and everybody,else, we have not realised the problem yet. 
The internal security problem that Kashmir, Manipur, Assam, North-East and   
Tamil Nadu face today, has been realised 
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after the loss of 30,000 lives in Kashmir; after the loss of a few thousand lives in 
Manipur and in the North-East; after the loss of a few thousand lives in Punjab; 
after the loss of hundreds of lives in Tripura and other parts ' of the North-East, 
and after the loss of so many soldiers in our battle with Sri Lanka. When we said 
"Writing a letter and having any kind of negotiations with the outlawed Tripura 
National Volunteer Force will be an assault on our internal security and will 
amount to subverting the nation further'; we were misunderstood. When we said, 
"the Central Government, in no case, should abet Bhindranwale or any kind of 
Frankenstein tomorrow, in India, because it would sabotage and subvert the 
country" we were misunderstood. When it goes from Lalthanhawla to Laidenga, 
all enemies of this country, who have their bases either with the ISI or in some 
other foreign country...interruptions) 

SHRI PRANAB MUKHERJEE: Please, don't take the name of 
Lalthanhawla. 

SHRI BRATIN SENGUPTA: I am sorry. Sir. I correct myself they are 
having their bases in foreign countries; they are based in some West 
European countries; they are based in the South Atlantic areas; they are 
having operational bases in our neighbouring countries -- Chattogram and 
everywhere; and having sources of funds from outside. When we warned 
about them, when we said "you should not interact with them" we were 
misunderstood. (Time-tell) Mr. Vice-Chairman, Sir, you understand the 
seriousness of the point. I seek your indulgence. Although I have regard for 
my colleagues who want to speak, I will not take much time. So, we were 
misunderstood. After all these episodes and massacres, after all this has 
happened, today, it is being remedied. So, it is a very belated initiative or 
move on the part of the Government. We are happy that this initiative has 
been taken, but it is a lapse on the part of the country that all these are taking 
place at the cost of so many lives of the ordinary citizens of our country. It 
could have been averted, had we not tried to create those Frankensteins. Had 
those policies not been followed, the country would not have had to face this 
kind of a situation. Even today, we have to see how to protect the people of 
this country from the forces of internal subversion and from the forces which 
are posing a threat to the national security. Can it be done by bypassing the 
State Government? No doubt, some laws, like the Prevention of Terrorism 
Law, may be necessary. The day the Central Government thought that a law 
was essential, the day it came to the perception that there had been an 
erosion in the powers of the 
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Union Government and powers have been taken over in the name of 
federalism, there should be a reversion of the powers back to the Centre, 
immediately, the Government should have consulted all the Chief Ministers 
cutting across political affiliations, and should have had an all-round 
consultation in the National Council; in the Inter-State Council so that internal 
subversion does not take place. At the same time, all the State Governments 
can be involved in that process. Had this been done when the Prevention of 
Terrorism. Law was being enacted, when all those polices were being 
followed, today, it would not have happened. Now, amnesty to the security 
personnel in Kashmir is proposed to be given. Had the Chief Minister of 
Jammu and Kashmir been consulted -- I do not believe that he was- the 
statement, today, of the Chief Minister of Jammu and Kashmir and his party, 
and the statement, a few days back, by the same partner of the NDA, who 
was part of the Government earlier, but ruling in Kashmir, would not have 
come up in the newspapers. Sir, instead of demanding abrogation of article 
370, what should have been done was not to impose, in 1953, any Prime 
Minister on the State of Jammu and Kashmir; was not to impose a Chief 
Minister, without the consent of the people of Jammu and Kashmir, on the 
State of Jammu and Kashmir, in 1985, bypassing the popular opinion over 
there. Even now, instead of demanding abrogation of article 370 and instead 
of curbing the autonomy that was required in order to permanently plug all the 
loopholes, to stop the cross-border terrorism which has taken so much toll of 
life, the people of Kashmir should have been taken into confidence first. After 
the Agra talks, in particular, there was a big threat in Amarnath, in Doda and 
in some other places. The Government thought that the security threat 
requires Central intervention. What should have been done was, immediately, 
the Government should have contacted the Chief Minister over there. He 
should have been consulted over there. Sir, before I conclude, I would like to 
mention one last thing. It is a pertinent point which has been mentioned in the 
Group of Ministers' report. And it is about the role of police in different States. 
There is no doubt about the fact that there has Deen Communalisation of 
police force in our country. There is no doubt about the fact that there has 
been politicisation of the police force in our country, there has been 
indoctrination of the police force in out country. Armed Constabulary of a 
particular State was indoctrinated and communalised. All these are facts of 
life in today's situation. The police force has deteriorated. The standard of the 
police force, the service that the bona fide citizens of this country expect from 
the police force has deteriorated to a great extent.   There was 
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a requirement for total overhauling and modernisation, which the Group of 
Ministers talks today, of the police forces of our country long back. But before 
that, before it is being planned now for being implemented by the year 2003, 
the Law Commission had also proposed that particularly for providing law and 
order, security and all kinds of amenities to the citizens which they deserve, 
there should be separate police personnel for the law and order in a particular 
police station. In order to implement all that, when this came up, why is this 
belated awakening? And when there is an awakening at the Central 
Government level, why the Central Government did not take up the issue with 
all the Chief Ministers of all the State Governments in different fora, which was 
very much required? And I want to conclude by saying that it is true that the 
law and order, and the internal security have failed, because of the role of the 
State Governments and also because of the failure of the police system in 
many States. 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Please 
conclude now. 

SHRI BRATIN SENGUPTA: Sir, basically the internal security is the 
role of the Central Government. It is right that the State Governments have 
failed in many aspects, the police have failed in many aspects, but after 
looking at Kashmir where Central Government had the control over the 
internal security for so many years, after looking at the North-East, and after 
the total mismanagement of the extension of Naga ceasefire beyond Manipur 
and other areas of North-East, can it be believed that the Central Government 
will be able to tackle, will be able to stop the subversion and will be better able 
to tackle the situation after the experience that we had in Manipur and 
Kashmir?  Thank you, Sir. 

SHRI KAPIL SIBAL (Bihar): Thank you very much, Mr. Vice-
Chairman for allowing me to participate in this very, very significant 
discussion. My senior colleague, Pranabda has already laid the ground work 
for the discussion and my learned friend on the other side has also mentioned, 
and, rightly so, that this is not an occasion to score political points and that all 
of us must rise above our party predilections and look at the issue from a 
national perspective. What really concerns me is not the intent of the 
Government. I do not think we can question this Government's intention that it 
is very much concerned with national security. What worries me is the ability 
of this Government to tackle the situation. If I look at the national security 
scenario in our country, when we talk of national security, we do not talk 
merely of internal and external security, we talk about 
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financial security, food security and, of course, internal and external security. 
When I think on a holistic basis of national security, I find that our country is 
sliding very fast towards an abyss from where unless the Government takes 
some hard action, it will not be able to recover. If a Government is serious 
about national security, will that Government ever have a Minister who is in 
charge both of External Affairs and Defence? I asked myself this question. 
External Affairs is a portfolio where three Ministers are required -- two 
Ministers of State and one Cabinet Minister. 

The Defence Ministry has two Ministers. That is where I question the 
policy of this Government to deal with issues of national security. How can a 
Government, which believes in national security, have a Minister, who is both 
a Minister of External Affairs and also a Minister of Defence? I have never 
understood it. What is the message that you are sending to the international 
community? This is where this Government compromises on national security 
on every issue. 

We are given to understand that the reason why this is being done is 
that there is a Minister-in-waiting. When that Minister is cleared of certain 
inquiries, he will take over the portfolio. Is this the seriousness with which we 
consider our national concerns, in relation to national security? I need an 
answer from this Government on this issue. 

The second issue that I want to raise is this. Recently, we had an 
episode, by which it was clear that our Defence services are pores in matters 
of national security. There was this Tehelka episode. Again, I question the 
sincerity of this Government to deal with issues of national security. We find 
two sets of inquiries which are being conducted today. One set of inquiries is 
within the Defence Services — Courts of Inquiry -- to deal with those 
individuals who were seen on tape. The other is the Commission of Inquiry, 
which has been set up to deal with other individuals. I think, the people of this 
country do not even know that under the Commissions of Inquiry Act, no 
investigating authority appointed under that Act has the powers of a Police 
Officer. That means, nobody can be arrested under the Commissions of 
Inquiry Act. Nobody can be interrogated in police custody. If the Commission 
of Inquiry cannot interrogate and arrest a person to find out what the truth is, 
then what purpose does it serve? You will have somebody seeing the tape; 
another person who is an accused, and the person who was given A.P. notice, 
coming forward saying, "well, I have nothing to do with it, and the Commission 
cannot go forward."   I understand, there are two political motives of this 
Government in 
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setting up such a Commission. But when we see it in the context of national 
security, you wili realise that the serious concerns that we people have after 
we saw what we saw, are not even being addressed by this Government. 
Forget about the hon. Ministers against whom you can raise a needle of 
suspicion, but there were other individuals in the Tehelka tapes who were not 
Government servants, who were not public servants, who were private 
individuals, who had made admissions on tape. Why have they not been 
arrested? There is' no law, which bars a Commission of Inquiry, parallel with 
the conduct of an investigation. After an FIR is lodged, under the Code of 
Criminal Procedure, there is no such bar. In matters of national security, 
because this is of vital importance, why then has this Government not lodged 
an FIR, not arrested the people, not interrogated the people, who were seen 
to have stated on tape that they gave money to individuals for the purpose of 
supply of sub-standard arms to this country? Is this the genuineness of 
concern that this Government shows? 

Sir, the problem is that a coalition Government, not based on 
ideology, is itself a threat to national security. That, Sir, is the problem. The 
reason why I say that is that you have an erstwhile Defence Minister who was 
keeping in. his house certain individuals, who were human-rights activists, 
whereas the policy of the Government of India vis-a-vis Myanmar was entirely 
different. Is that not a concern of national security to us? But the Government 
cannot address that concern because it is a coalition Government. If it 
attempts to address that concern, it will fall. So, the people of this country 
must know that a compromise is being made on matters of national security 
because of the instability of a coalition of this nature. In fact, we have to look 
at the past three years from 1998. Today, you see the breaches of national 
security that have taken place. I jus* might mention one because the Leader of 
the House was involved in a trip by air from here to Afghanistan. Here was a 
situation when the IC IA-814 was hijacked; a bargain was made by this 
Government. The Minister went to Afghanistan. Thereafter, what happened? 
While he «was at the tarmac, the Taliban Government allowed those people to 
go to Pakistan. We could not do anything about it. May I know from the 
Minister what steps the Government has taken from that day till today to deal 
with those individuals whom we had to release, pursuant to our bargain that 
was agreed upon? These are  questions that this Government will have to 
answer. 

Sir, if you look at the Defence Budget of our country, you will 
understand that in the context of the security scenario, we don't have the 
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means and wherewithal to deal with that scenario. I will give you an indication 
of what our Defence expenditure has been. In 1998, when this Government 
came to power, our Defence expenditure was 2.2 per cent of the GDP 
whereas in 1990, the beginning of the nineties, it was 2.8 per cent. In the 
period 1990 to 1997, it came down to 2.2 per cent. In 1999, it rose to 2.8 per 
cent, but less than that of 1990. In 2000, it went up to 2.68 per cent, which 
was also less than that of 1990. Why did the figures increase in 1998 and 
2000? The reason was. intrusion by Pakistan in Kargil, not that you had not 
any concerns. You realised that you could not jeopardise the security of this 
country by allowing another Kargil. So, for you, national security is a reactive 
process, it is not a pro-active process. If this Government has to be concerned 
with national security, it must have a pro-active posture. If you look at your 
external security situation, what proactive posture you have? Your entire 
policy is Pakistan-centric. But you know, Sir, this Government knows where 
the militants are fed, from where they are sent. It is that very Taliban regime 
with whom you shook hands when you went on a plane to Afghanistan. That 
very Taliban regime is imparting training to the militants who are ultimately 
sent to Kashmir. Ever since 1998, what pro-active posture you have followed 
towards Afghanistan? Sir, you are aware of the fact that even in Afghanistan, 
there is a problem. There are three power centres in Afghanistan itself. You 
have Ahmed Shah Masood holding power in the Panchsher Valley. You have 
the Dostom's Northern Alliance, supported by Uzbekistan, Tajakistan and 
Kazhakistan. And, of course, you have the Taliban in the rest of Afghanistan. 
You have Iran which has a large force on its border. What pro-active steps 
has this Government taken to deal with the security scenario from which the 
militants are bred? To strike at the roots of militancy in Kashmir, you do not 
need a law; you do not need the Special Powers Act. What you need is a 
policy to strike at the root;cause of militancy. It is not in Pakistan; it is across 
Pakistan. The issue is not Kashmir. The issue is Pakistan, in the context of 
regional security. 

Now, let us go to China. As late as July, which is last month, Mr. 
Powell met the Chinese leaders in Beijing. He told them that he had new 
evidence of continuing Chinese missile transfers to Islamabad. I am talking of 
last month. What progress has been made by the Chinese? You had, in 1993, 
a Border Peace and Tranquility Agreement. What steps have been taken after 
that to deal with the Chinese? The Chinese are now talking about the Merc 
missiles--one arrow, three stars—as they call it, on the border, on the Tibetan 
border.   As far as the United States and Russia are 
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concerned, they have de-targeted them, pursuant to negotiations. What about 
India? Have you talked to the Chinese about de-targeting? They are, in fact, 
re-targeting. I am only explaining the reactive policy of this Government on 
issues of national security. This Government has no policy. In that context, I 
am explaining the regional scenario. You had a recent meeting of the Joint 
Working Group in Beijing. There was no tangible result. There was only 
exchange of maps between the two countries. This was last November. You. 
could not even settle the easy middle sector of the border between the two 
countries, let alone settling the issue on the line of actual control. And these 
talks have been going on for the last 20 years! The question is, what is your 
posture towards China? What have you done, in terms of dealing with China, 
in the context of the national security of India? Remember, you are aware, the 
Chinese are transferring arms not only to Pakistan. They are transferring arms 
to Myanmar, to Bangladesh and to Nepal also. And that vitally contributes to 
the vitiation of India's external security environment. In fact, with Myanmar and 
Pakistan, China maintains strong defence ties. They are supplying, as you are 
already aware, M-11 missiles and technologies to Pakistan even today. So 
far, what have you done about it? In fact, the supply of arms to Myanmar has 
serious security ramifications for India. You are aware of the kind of incidents 
that took place off the coast of India. 

   Another aspect; and what is it you have done about it?   Beijing is not 
willing to recognise Sikkim as part of India even till date.   Chinese maps 

show Sikkim  to  be  independent,  and Arunachal  Pradesh  to  be  part  of 
China.   J and K is shown as a disputed territory, but not that part which Qhina 
occupies!   What, then, have you done about that environment?   Your entire  
policy  is Agra,  Lahore,  which  also has vitiated  national  security, because 
the more you talk to them on a reactive basis, the more difficult it is to deal 
with them in Kashmir.   And it is very surprising.   I remember, and I distinctly 
remember, Advaniji talking about hot pursuits!   I remember the initial days of 
1998 when he talked about hot pursuits.   Then, hot pursuit was given up; 
then, he talked of proactive policy.   When proactivism was given up, then it 
was reactive policy.   Even reactivism was given up; now, it is contemplative 
policy.   There is no policy, Sir!   The fact of the matter is that they don't have 
the wherewithal, and their financial situation  is so disturbing that they are not 
able to deal with the issues relating to national security.   In fact, Sir, I just give 
you a few figures to demonstrate as to how this Government can have no 
national security plan which will work.    Our total  Budget-and you are aware 
of that—this year is around  Rs.60,000 
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crores to Rs.62,000 crores, and of that total Budget, Sir, 75 per cent-l am 
talking of the Defence Budget-is spent on salaries. They have a balance of 25 
per cent which is spent on other outlays, and a very small percentage, 
ultimately, is left for buying new equipment. Now, that is the financial situation 
on the one hand. See our Defence commitments on the other. The Air Force 
has decided to purchase over a period of eight to ten years, 150 Sukhoi's 
from Russia of the 30-MK1 category with an approximate expenditure of over 
Rs.10,000 crores. In addition, we are talking about acquiring 80 to 90 AJTs 
with an additional liability of Rs.5,000 crores. We are to buy two squadrons of 
Mirages with a liability—that is about 48 craft-of Rs.2,500 crores. We have to 
get replacements for MIG 21 s, which is about 150 aircraft, with a liability of 
Rs.2,000 crores. At the Army level, Sir, we have decided to purchase T-90 
tanks. Now, on the T-90 tanks, I have a very, very interesting statement to 
make. I was looking at the website, a Russian website* I hit upon a site which 
was in Russian, relating to T-90S. I then had it translated. In fact, I called a 
Russian expert to have it translated. And when I looked at the translation, I 
was appalled, astounded as to what had happened, and this relates to the T-
90 tanks.   It says: 

"Ural that has appeared is not ready for execution of the largest tank 
contract: The contract on delivery to India of tanks T-90S of 
production 'Uralvagonozavod' is under threat of frustration. It was 
declared, yesterday, by the Governor of Sverdlovsk Region, Eduard 
Rossel, appearing before Sverdlovsk defence products producers. 
Aoccrding to his words, many accessory manufacturers of 
'Uralvagonozavod' that have appeared are not ready for realisation of 
such a large project (the contract envisages assembly of 100 tanks in 
Nizhni Tagil and 220 in India). According to the Sverdlovsk Governor, 
he was horrified-- 

He was horrified!    We are not horrified; we placed the order for T-
90S. 

When he found out how the matters are going on for implementation 
of the contract. At present, 'Uralvagonozavod' has only complete 
contract with the Chelyabinsk tractor factory on delivery of tank 
engines." 

"It looks like the partners from Izhevsk, Magnitogorsk, northwest part 
of Russia -only recently have learnt that they are the participants  of  
the   project  too.     As  Mr.Rossel  informed,   some 
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plants of VPK (military production complex) that involved in the 
project, already have suspended the manufacturing facilities, and 
have dismissed the people". 

You don't have even people in Russia to manufacture the tanks and 
you have placed an order for the T-90 tanks! This is your regard for national 
security. It is all very well to have a Group of Ministers' Report; it is all very 
well to have a Kargil Report; it is all very well to conceptualise as to what our 
national security system must have. That is all very well. But what is the 
ground reality? Where is the security to the people of this country? It is this 
that this Government has to answer. (Time bell). I will take just three minutes, 
Sir. 

On this T-90 tanks, the expenditure that they have committed is Rs. 
10,000 crores. On 120 Arjun tanks, the expenditure is going to be Rs.2,500 
crores. The updgradation of T-72 will cost us Rs. 1,000 crores. As far as 
Admiral Gorshkov is concerned, it is going to cost us a lot of money. Now the 
question is this. Seventy-five per cent of your Defence Budget goes on 
salaries. The balance goes on other things. A very small percentage is left for 
purchase of equipment. You made these commitments. When are you going 
to purchase these things? How are you going to purchase them? Who are 
going to give you the money? Your financial markets are down. The only silver 
lining is the FDIs. That also is transient. But it is now negative. You have, of 
course, got a surplus of 40 billion dollars. That is all. So, in this overall context, 
in this holistic context, where is the national security that we are talking about? 

Having said that, let us now talk things nearer home. What happened 
since the Group of Ministers' Report? Mr. George Fernandes, in February, 
1999, had announced that the Service Headquarters would be integrated with 
the Ministry of Defence within 30 days. What happened? We waited^ for two 
years. You cannot get a Chief of Defence Staff because there is rivalry 
between the Army and the Air Force. Let me tell you, nowhere in the world, 
even in the United States -Gen. Roy Chowdhury may correct me-does the 
person, who is the Chief of Defence Staff, belong to the Army. He belongs to 
the Air Force. That is not the controversy I want to get into. If you want to 
appoint one, appoint one. You have a Defence Procurement Board, which has 
been formed on paper and the clearance of the Cabinet Committee on 
Security has not been given. So, all the procurements are at a standstill. The 
same is the case with strategic command and the Andaman Nicobar 
Command.   We are the only nuclear 
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power which doesn't have a nuclear command and control structure. This 
is.the kind of concern that we have for national security. In Kashmir, our 
people don't have the night vision devices for battlefield surveillance even 
today. For instance, the Army needs 1,500 night vision devices. But they have 
only 200. All the procurement is struck because of Tehelka. One of the things 
that featured in Tehelka was Krasnopol laser-guided shells which cost Rs. 14-
15 lakhs from Russia. That deal featured in Tehelka. They were, in fact, 
purchased, despite the fact that they failed the high altitude trials during the 
Kargil war. When it comes to purchases, consideration of national security 
and other considerations come to the fore. When it comes to the regional 
security, you have no proactive policy. When it comes to procurement, you 
have no money. When it comes to commitment, you don't fall upon anything. 

One last aspect and I am done. I do believe, in our country we had 
agreed upon a policy that we should become more and more self-reliant. In 
fact, we had decided as a policy that in respect of our purchases our self-
reliance should be 70 per cent. But, since 1998, that percentage has gone 
down. If we commit ourselves to purchasing arms from abroad and do not 
have the money to purchase and allow others to dictate to so as to what will 
be purchased and what will not be purchased, that, according to me, is the 
single most serious issue relating to national security. It is time this 
Government came out with a policy statement -not just a report of the Group 
of Ministers because that is not good enough- as to what structural steps at 
the ground level you will take to protect the people of our country from internal 
and external security. Let that issue be debated in Parliament. Let there be a 
national consensus on that issue. Wherever you feel that the national interest 
is paramount and your coalition partners will have to be sacrificed for the sake 
of national interest, please have the courage to do that. If you compromise on 
that, you are doing disservice to the nation and the nation will not forgive you. 
Thank you. 

SHRI T.N. CHATURVEDI (Uttar Pradesh): Mr. Vice-Chairman, Sir, I 
am grateful to you for giving me this opportunity to speak. I must express my 
thanks and also commendation to Shri Pranab Mukherjee for initiating the 
debate really in a spirit of national perspective. On the basis of his knowledge 
and experience, he has covered a very wide ground, but he has always held 
that national security is a matter which is above petty or partisan politics and 
not for scoring points.   Having paid tributes to 
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6.00 P.M. 

Shri Pranab Mukherjee, I wish Shri Kapil Sibal had taken a leaf out of his 
book. Anyway, I have to deal with it separately. But I know the obsession with 
Tehalka that he suffers from. But that is not the issue under consideration. He 
has also said a lot of things so far as the Defence Budget is concerned. I am 
also a Member of the Standing Committee on Defence along with my 
distinguished colleague, Shri Shankar Roy Chowdhury. We discussed quite a 
bit of this when we had a debate on Defence last time. I would like to remind 
him that he is not totally unaware as to why this country landed itself into this 
kind of a situation over the last 15 years. For the last 10 years, there was 
absolutely a stagnation so far as the Defence Budget is concerned. The 
people had been talking about it. All the three services had been critical and 
were actually restive on this point but naturally disciplined as they are. Though 
he said that he did not want to enter into this question, while talking of CDS, 
he talked about rivalries amongst various services. If we go into this, we will 
have to go into many other historical instances, but the national perspective 
which Shri Pranab Mukherjee has placed before us prevents me from doing 
so.   , 

Sir, I had an opportunity to discuss with Shri Pranab Mukherjee, while 
I initiated the discussion on a number of occasions on some of these issues. 
Probably, now, these issues have got accentuated; the context has changed. 
But, still, many of the issues remain the same because, in these matters, there 
is an element of continuity and an element of change. Sir, I hate, as I said, to 
enter into any argument with Shri Pranab Mukherjee because whenever he 
speaks on finance or economic matters, or speaks on defence or military 
matters, he always speaks with restraint and always with an idea to ensure 
that some kind of a consensus emerges; that more light is thrown rather than 
heat being generated. But since he made a fleeting remark about the 
Convention and on the question of the nuclear power, I would just like to bring 
to the notice of this hon. House the Summary Report on Kargil wherein it has 
been stated, and I read from Para 13.10: "Successive Indian Chiefs of Army 
Staff and the Director-Generals of Military Operations told the Committee that 
bringing to bear India's assumed conventional superiority was not a serious 
option in the last ten years for a variety of reasons." I do not want to read 
further. I am sure, Mr. Sibal himself would have seen this. And that is why, I 
found that his view was focussed on the future, as to what needs to be done. 
Another thing which is, of course, very well known, and which has been stated 
in Para 13.9 is: 
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"It is evident from the Pakistani pronouncement and the writings of those with 
access to the highest decision-making levels that at least from 1987 onwards, 
one Dr. A.Q. Haq conveyed the nuclear threat to India in a Press interview to 
the Indian journalists,..." and one of the journalists happens to be now a 
Member of this House. I do not want to go into all the other details. While 
participating in an earlier debate, I had also mentioned that ail the successive 
Prime Ministers, since the Pokhran - I onwarcs, have contributed to the 
building of the nuclear capability of this country There was only a question as 
to how and when this nuclear capability could be transformed into nuclear 
strength, as and when it is required. Even the Report goes on to say about 
this, and there are two or three other knowledgeable books, so far as this 
subject is concerned, about the nuclear equipping or capabilities of this 
country. In this, the credit goes to one, and the decisions were taken, as was 
necessary, at different points of time. One can go on talking about this; but 
these things have been discussed earlier and I don't want to go into many of 
these details. Only in a cursory manner I-would refer to those points. Sir, my 
friend, Mr. Sibal, spoke about the Lahore and Agra summits. Of course, this 
book was written before the Agra summit. But, on the Agra summit, much has 
been discussed and I don't want to go into it again, So far as Lahore is 
concerned, the Report states that the Government did not lower down its 
guard. 

I do not want to say more on it. So far as I am concerned, there are 
some hallucinations and obsessions of which, probably, I cannot rid myself. 
Maybe, there are some others who can shake themselves off those 
obsessions, the obsessions of my very distinguished friend here. 

I would like to say. as Mr. Pranab Mukherjee said, it is the first time 
that such a comprehensive study of national security has been done in this 
country. It is both, the internal security and the external security. Mr. Pranab 
Mukherjee raised this point that both these aspects should be covered and 
the people of this country should realise that national security cannot be 
fragmented and it cannot be looked at from this angle. 

So far as the Kargil Review Committee was concerned, it made 
certain recommendations. It gave its findings. I do not hesitate to admit that it 
has said quite a few things about our inadequacies or difficulties or the pitfalls, 
so far as Intelligence at various I -els was concerned. It has said these things 
at great length. We had undertaken this review in order to remedy the things.   
But it was not done so after the Chinese aggression. 
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There was a spurt in our activities so far as reorganisation of defence was 
concerned. But, unfortunately, it was not possible to do much more or as 
much as the then Prime Minister and the others desired after the Chinese war, 
maybe, due to some reasons, maybe due to compulsions of development or, 
maybe, because of the economic decline that was caused by the war and so 
on. It was not that we were oblivious of the security requirements of the 
country at that time. 

Sir, I would like to mention that as a consequence of this review 
committee and also as a consequence of an awakening in the country — 
though people had been talking earlier also about it -- people felt that there 
should be a thoughtful and comprehensive review of the security environment 
in the country because of the many changes around us. Somehow, it is always 
a crisis which becomes a defining moment in any country's history and that 
crisis makes the country decide which road should it take. Every improvement 
in the world has followed some or the other critical situation in a country's 
history. It is for us now to learn from such events. That is why, Mr. Pranab 
Mukherjee also mentioned about what happened with regard to the dilution of 
article 356. I think it was a very administrated voice. Even if he voiced it as an 
admonition, it should be taken in the proper spirit. But, the situation now is 
much more complicated. That is why, if there have been difficulties anywhere, 
I think an effort should be made to rectify those. Of course, I do not find myself 
in agreement with what my friend, Mr. Sibal, talked about coalition politics. I 
will not dilate on this point at great length, except saying that this tendency or 
this mentality of the party being equated with the Government or the ruling 
party being equated with the State, created misgivings and doubts and that is 
why there arose this unrest since there was a party dominating the scene for 
forty years. So, it is not as simple as that. But that is not the issue that we are 
discussing here. Mr. Vice-Chairman, Sir, I again don't want to go into any of 
the controversial points that have been raised. But on the point which Mr. 
Pranab Mukherjee had raised -- he drew our attention to page 12 and para 
2.29 -- I am prone not to disagree with him -- probably, this could have been 
phrased in a more felicitous language and presented. But the fact of the matter 
is that this information is there -- I have been in this House for the last eight or 
nine years -- in the earlier Defence Committee Reports, and the Annual 
Reports of the Home Ministry of the successive Governments. I am afraid, my 
friend, Shri Sibal, despite the admonition by a senior colleague, refused to 
learn because, probably, he thinks that the learning process is for everybody 
else, except him. 
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SHRI KAPIL SIBAL: Why do you target me?. 

SHRI T.N. CHATURVEDI: You know, this is my affinity or affiliation 
or something. It is there, because whenever you speak, I jot down the points. 
There is much more or something. But, as you said, there is no question of 
targeting. It is only a friendly banter, to strengthen our bonds of friendship. 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): But he 
remembers on which issue he is going to speak. 

SHRI T.N. CHATURVEDI: Mr. Vice-Chairman, Sir, I would like to 
mention that the Committee has gone into the entire matter in a holistic way, 
and the approach, through the Task Forces, I think, is something 
praiseworthy. It is true that so far as the Task Force Report and intelligence is 
concerned, it has been related; and, for obvious reasons, Mr. Pranab 
Mukherjee, and everybody else who dealt with these matters, well 
appreciated it. Similarly, in the Report of the Group of Ministers. But the point 
has to be kept in view that the global security environment has been briefly 
outlined. One may agree with the analysis or not agree with the analysis, in all 
its aspects. 

Similarly, nearer at home, and also the regional impact of the 
problem that are arising or have arisen at home; these problems are not just 
the creation of only yesterday. They have been there for quite some time. 
That is why the Report of the Group of Ministers acquires for us the 
importance, so far as the future is concerned. I think, this is the issue to which 
we should address ourselves. Here, I would like to say, fortunately, Mr. 
Pranab Mukherjee as well as my friend, Shri Kapil Sibal, - now this is an. 
encomium; this is a bouquet I am handing over to you -- talked about the 
broader concept of national security. I think, this report has taken note of this. 
This is not the first time that it has been taken note of. I myself had referred to 
this, while speaking on Defence last time. If I remember aright, even the 29m 
Report or the 23rd Report of the Estimates Committee in 1992-93 -- if my 
memory does not fail, probably, the Leader of the House was the Chairman at 
that time - had talked about the broader concept of this. This is a broader 
concept; where it is the food security, it is the energy security, which was 
there. This is the broader concept which has now been put down in writing, 
probably, for a more focused attention. While certain other Task Forces dealt 
with other things, the matter about economics and 
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other things that were referred to, would be taken care of, or are taken care of, 
separately. Sir, it is the I9lh report of 1992-93. 

Sir, in the Group of Ministers' Report, I find that it is not only the 
broader concept of national security that they talk about; .while discussing 
internal security, particularly, border management, again, the concept has 
been interpreted in the right perspective, with the right type of nuances. 

Sir, I would not like to mention what kind of recommendations have 
been made so far as the intelligence is concerned. One can well understand; 
but there is* naturally a delicacy about its being spelt out in great details. In 
view of the inadequacy that has been referred to in this House, sometimes, a 
concrete plan of action has been taken. 

Something has come in the press about the strengthening and even 
drastic restructuring of our various intelligence services, whether it is RAW--
redifining their role-or IB. I think, the formation of integrated tri-services of 
Defence Intelligence Agencies, DIA, is an extremely important step forward. 

Sir, even the other Central Forces with regard to signalling, etc., have 
done a yeoman's service. I am aware of how the BSF gave us information on 
a number of important occasions, including that of the assassination of a 
Bangladeshi Prime Minister, when nobody was aware of it; at 2 in the night, 
when the incident took place in the Chittagong Hills, the Force gave us the 
information. The need here is greater coordination and analysis at different 
levels. I think, this is the point which they are trying to do. I don't want to go 
into the internal security aspect of it because of the tyranny of the clock. But, 
here, I think, an effort has been made in the report in a very comprehensive, 
very critical, and in a very imaginative manner, backed by facts and figures-
whether it is the Central Paramilitary Forces that have to be revitalised or how 
the State Police Forces have to be revamped. There are a number of other 
precautions that have been suggested. 

Sir, about border management, I would have liked to say a number of 
things. But, at least, I would like to mention one thing, without going into the 
.details. The report has brought to our notice the importance of border 
security. It is not the border of landmass, it is for the common people and for 
everybody in the country. India has 4,880 kms. of land border running through 
92 districts in 17 States and a coastline of 5420 kms. skirting 12 States and 
Union Territories.    India has a total of 1197 islands accounting 
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for 2094 kms. of additional coastline. There are 51 Bangladeshi enclaves area 
involved. I need not cjo into it. In fact, barring, Madhya Pradesh, Chhattisgarh, 
Delhi and Haryana, all other States have one or more international borders. 
Each of this becomes a frontline. Similar is the position so far as the coastline 
is concerned. The coastline that we have is almost equal the landmass of the 
country. After the ZEP, they say what things to be looked after by us. I think 
this, as an effort to tackle this problem from this wider angle, has to be 
appreciated by each and everyone of us. I think this will be a great help so far 
as the country is concerned and even for general information. Sir, before I 
close, I would like to mention as to how I have looked at this particular problem 
and briefly and in telegraphic terms what I expect from the Government in this 
because this is, I agree with Pranab Mukherjee, primarily, basically, apart from 
giving a lot of information is a statement of intentions. I think it is from the 
intentions that one derives the programmes;" one derives the policies, projects 
and the direction in which we have to move. Sir, at places this is a blueprint for' 
action. It is a plan for action. The only thing is how. We have yet to be 
enlightened, though I know a number of things have been done and what is to 
be done. I think this report also highlights the problems of federal coordination. 
Not only the federal coordination with the States, I would like to say that the 
States have equal anxiety so far as the national security is concerned. Now, it 
is a question of approach and why it should be done. So, it is also a question 
not only of vertical coordination, but it is a question of horizontal coordination 
even within the various Ministries on a number of issues. That is why this 
prompted Mr. Mukherjee to say that a number of laws and other things have to 
be looked into. They have to be attended to early. They have also some 
financial implications. That is why I mentioned the Ministry of Finance. I know 
that the Finance Minister in this House, since I have been here, has said that 
so far as national security is concerned, there will not be any shortage of 
finances and financial support will be forthcoming. And this we have been 
assured by the Standing Committee also. The only thing is the financial 
implications wherever they have been mentioned in the report, on it I might 
have said something more, but that has to be looked into and very early. I think 
so far as the implementation is concerned, in this also there are many macro 
aspect and micro aspects. Here I think for both of them a very early action has 
to be taken and we have to take consistent and sustained steps. Practically, all 
the Ministries have to do this. That is why a mention is made of the Surface 
Transport Ministry when we talk of border security management.   The other 
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thing that I would like to mention is with regard to the entire implementation 
process. Not only the entire implementation process, but even the changing 
scenario of environment is a very dynamic one, and it has to be watched. And 
then, with the participatory approach of NGOs, local institutions -- there is a 
reference made to all these things -- and the State Governments, an 
assurance ought to be given to the citizens that adequate attention is being 
paid to all the important issues of this country. I am also aware that something 
has been done. All of us, in this House, are aware, but we will, certainly, like, 
to know much more at a proper time; not only while the hon. Minister replies to 
this debate, but even subsequently, from time to time, as to what has 
happened. There is a report on international co-operation and there are a 
number of other things. I would also like to say that even in some of the 
problems, there are conflicting demands. When we look at the North-East, the 
border management will have to be taken care of. ' The North-Eastern States 
have to be opened up for trade, which would help in their economic 
development. All these issues, at one time or the other, have to be looked into. 
These kinds of conflicting situations also have to be resolved. I think, a range 
of potential solutions will have to be worked out, as they follow from the 
recommendations. 

I am grateful to you for the time that you have given to me. But, 
before I conclude, I would certainly, like to make three brief comments, and 
they  are  general  in  nature.     Had  there  been  sufficient  time,  I  would, 
probably, have gone into some of these specific matters.   A mention has been 
made about money-laundering.   The Money-Laundering Bill is before the 
Joint Parliamentary Committee.    He has also made a mention about narcotic-
terrorism.   We have to be very firm, so far as investigation by the police 
agencies is concerned.   I think we have to really revamp it.  We have to 
revitalise it.    We have to strengthen it and see that it gets all that is required.   
Along with.it, we have to look into the judicial criminal system.No investigation 
- whether it is pertaining to revenue offences or economicoffence or other 
offences -- becomes successful, unless the judicial criminal system   keeps  
pace  with  the  changing  scenario. While  our  judiciary interprets the 
Constitution in different ways, according to the dynamics of the situation, I 
wish, they also take the dynamics of the situation in which the crime and the 
criminals today are flourishing at the international level. Here, I would like to 
say that even if I put it succinctly, this nexus of plutocrat-politician and the 
militants, which has arisen over the years, has to be broken, and I think there 
is a reference to this here.  The other aspect of it,  which  we  have very  often  
talked  about,  is the  nexus  between  the 
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plutocrat-politician and the bureaucrat. This has to be looked into because 
there is a reference to the Vohra Committee and many other things. But we 
find that the sense of urgency with which these have to be tackled, some how 
or the other, get held, up for one reason or the other. And, I think, the people 
expect from us an early and effective action on this. 

The other aspect, which arises from the money-laundering, is one 
more kind of a nexus. It is the corporate-criminal-militant nexus, promoted by 
international organisations and militants. I need not dilate on this because 
very knowledgeable Members of the House can well interpret this particular 
aspect. 

Lastly, if I may say so, we, the Members of Parliament, have to 
present ourselves not only in tackling these problems, but also in our conduct, 
from time to time, that will give the real sense of assurance to the people that 
we mean business and national security, whether it is internal or external or 
both, in the widest sense of the term, will be taken care of by those to whom 
they have entrusted this task.  Thank you. 

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Thank you, Sir, for 
allowing me to participate in the discussion on the security scenario, in the 
light of terrorist and other internal and external security threats. The dividing 
line or the line of demarcation between external security and internal security 
was very thin, and, in course of time, it appears, this line has totally been 
eroded and erased. Today, there are a number of insurgencies in the country. 
Internal problems are being instigated by foreign agencies. Till yesterday, the 
Khalistan Movement was there. No day passed without killings in Punjab. We 
are fortunate that we have been able to contain it. Now, there is terrorism in 
Jammu and Kashmir and other parts of the country. It equally worries the 
nation, as the weak economy is worrying us. These are two potential dangers 
that this nation is facing. Sir, sometime back, I think, a couple of weeks back, 
we discussed about the killings in Jammu and Kashmir and the Nagaland 
issue. Since then, a number of incidents have taken place. We have been 
reading all that in newspapers. As everybody is aware, this House is aware, 
the entire nation is aware, most of the insurgency in this country is revolving 
around the ISI. It seems to be a very powerful 'fantom'. We feel, it is a 
stupendous task to tackle it. It is true that it has got some international 
overtones also. Umpteen number of institutions like the Deendar Anjuman, 
which has been banned in my State, and, now, one more organization, SIMI, 
have come up. As hon. Pranab Mukherjee has said, fundamentalism is very 
dangerous.    I think, 
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fundamentalism of any religion is dangerous to the country. It affects the 
peace. When we lack peace, there will not be any development. Sir, except 
what we read in the newspapers about the activities of the ISI, authentically, 
we are not aware of anything else. The Home Minister had promised to submit 
a White Paper on the ISI. I think it is yet to be done. Now, I am directly coming 
to the points because I am aware of the time constraint. The tentacles of the 
ISI has spread to a great extent. In this regard, I quote the hon. Home Minister. 
He was speaking to top intelligence and police officers in April, last year. He 
said that the biggest challenge seemed to be the threat posed by the activities 
of the ISI. He characterised it as 'waging a war'. He said, "I used the word 'war' 
deliberately." It is a 20-year old war, which has considerably obliterated the 
dividing line between the nation's external and internal security. It is a war, with 
a battlefront that extends from Kashmir to Coimbatore and from Mumbai to 
Manipur. It is a war in which every State of India is a border State." Sir, this 
signifies the intensity of the problem, of the role that is being played by the 
monster, ISI, in this country. Sir, this has been reiterated by the Home 
Secretary at an emergency meeting of the Coordination Centre for Anti-Naxal 
operations in which he alleged, "the Ministry of Home Affairs has definite 
indications that ISI seems to be extending all kinds of support to the naxalite 
groups active in A.P., Bihar, Orissa, Maharashtra and MP." This is the intensity 
of the problem; this is a monster which cannot be destroyed, without politically 
interacting with the neighbours, especially, with a country like Pakistan, which 
is said to be financing these activities. Sir, earlier also, I got an opportunity to 
speak on a similar subject where I made a proposal. This is a unipolar world. 
Earlier, it was bipolar. After the balkanisation of the USSR, it has become 
unipolar. And, the relationship between our country and the United States 
seems to be improving. There are such indications. When such is the case, 
why can't we exert influence on the United States so that it can, in turn, 
restrain Pakistan from financing the ISI, so that it does not indulge in 
subversive activities and encourage the insurgent elements in this country. Sir, 
it is a challenge to the country, to the nation, and I am aware that it has to be 
met through political initiatives only. Sir, it seems, a departure has been made. 
A shift from 

[THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) in the chair] 

the political initiatives of the previous two years to a decided military thrust is 
evident. There is a loss of confidence in political linkage.   It indicates - or 

 
300 



RAJYA SABHA   [27 August, 2001] 

one can infer - a loss of confidence in political leadership or of an abiding 
misplaced faith in the efficacy of a military approach. Sir, In Jammu and 
Kashmir, the ISI is very active; it is instigating, financing and abetting all 
insurgent organisations and indulging in cross-border terrorism. Recently, we 
have assumed more powers, as the Special Powers Act has been invoked. 
Sir, we welcomed it; we supported the Government on the invocation of this 
Act. I advised the Government --because we did not want to create any 
controversy on that day - that, " it is a special tool and an instrument which 
has to be used for a limited purpose and for a selective purpose; otherwise, 
you WJH not be able to repair the havoc the military is going to play in Jammu 
and Kashmir." Recently, I had been to Jammu and Kashmir. I had the 
privilege of talking to some local people. I had the privilege of talking to 
military officers. Sir, I found that it was very difficult to instil confidence among 
the people of Jammu and Kashmir. An inamicable atmosphere is prevailing 
between the Armed Forces and the civilians. Sir, unless this Special Powers 
Act is used only for the purpose for which it has been invoked, I think, it will 
result in inflicting more damage than achieving the objective set by us. That is 
the suggestion I want to make. Sir, our country is not threatened by just 
external and internal forces but also by naxalism. It is called extremism, and it 
poses one of the greatest dangers to the internal security of the country. 
Especially, in the State of Andhra Pradesh, we are facing  a bigger threat from 
the naxalites. 

We have received it as a legacy, because the people were 
suppressed prior to Independence, especially the areas like Telengana. We 
are still exploring all the possibilities to contain terrorism. But we want to 
remind the Government of India of its responsibility to come to the rescue of 
the Government of Andhra Pradesh and other States where Naxalism is 
prevailing. Unless you come out with a package, as you had done for the 
State of Punjab, for fighting terrorism, it is very difficult for the concerned 
States to solve all their problems. It is beyond our means, it is beyond the 
means of the States. Sir, umpteen number of times, we have made 
representations; our Chief Minister has made representations. At least, come 
to our rescue; provide the requisite armoury to the police; and try to share the 
expenditure that is being incurred by the States in combating terrorism. But, 
no positive response, no satisfactory response, has been received till date. 

Sir, the second aspect is, this alone will not solve the problem and 
contain the issue because,  in those areas, the youths are being  more 
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attracted to this sort of philosophy. It is happening because of under-
development, because of unemployment, etc. So, more funds have to be 
pumped in the areas like Telengana. Sir, some parts of Bihar, some parts of 
Orissa, some parts of Maharashtra, some parts of Chhattishgarh, these are 
the areas where naxalite activities are rampant. The Central Government 
should come to the rescue of the State Governments; otherwise, the tentacles 
of extremism will spread throughout the country. Before it engulfs the entire 
nation, I request the Central Government to come to the rescue of the State 
Governments. Please don't think that it is the exclusive responsibility of the 
State Governments alone. The Central Government has got more 
responsibility or equal, as of the State Governments. 

Sir, one more factor which is posing a threat to internal security is the 
caste war. It is more prevalent in States like Uttar Pradesh, Bihar, etc. There 
are organisations like Green groups, Ranbir groups or some other outfits. It is 
the responsibility of the State Government to maintain law and order. I do 
appreciate the constraints the Central Government is facing when the States 
are ruled by other parties. But that does not mean that we cannot enforce law 
and order. These caste wars are posing a very big threat to internal security. 
These areas have been continuously neglected by successive regimes. I think 
that is one of the reasons why the economic inequalities have grown. It is 
resulting these sorts of imbalances. 

Sir, with regard to the North-East, I would say that this problem is 
there for the past four-five decades. Since 1954, the problem in Nagaland is 
very aggressive. We appreciate that the Government did not stand on 
prestige, but bowed down before the wishes of the people of Manipur, as far 
as the cease-fire is concerned. 

My suggestion to the Government is to have a scientific review, of the 
problems that are being faced in these areas. Problems in the North-East, in 
particular, have to be studied by a group of persons who belong to this area 
and who are genuinely interested in the welfare of the people of the area. 
They must know the history, the topography and the aspirations of the people 
of the area. It is not that I am saying all this on the basis of newspaper reports. 
Being the Chairman of a Parliamentary Committee. I myself had visited the 
area. I am of the firm conviction that the amount of money that is being 
allocated to the area is not being properly spent there. The fund-utilisation 
machinery there has to be strengthened and streamlined to be able to create 
assets and improve the standard of living of the people there.    Unless you do 
that, you will not be able to win the people back, 
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leaving the path of insurgency.   The same thing applies to areas affected by 
the Naxalite problem. 

I do understand the fund limitations on the part of the Government. 
One hon. Member said that the allocation of Rs.80,000 crores for the welfare 
of women and rural development in that area was not adequate. But, beyond 
that, the Govenment cannot afford. What is more important is judicious 
spending and proper utilisation of funds. Mere allocation of funds is not the 
solution. We should also ensure- that the developments like the recent 
Tehelka episode, do not bring down the morale of the Armed Forces. It is the 
paramount duty of the Government to see that their morale is kept high and 
that the people have faith in the Armed Forces. 

With collective efforts and sincerity of approach, both the States and 
the Central Government can achieve this goal. Let us make a beginning.  
With these words, I conclude. 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Sir, this Short 
Duration Discussion is taking place after the Kargil Report and the Group of 
Ministers Report on National Security have been submitted to the nation. This 
is the first time after Independence that a comprehensive report regarding our 
national security system has been submitted. 

Sir, the Opposition has tried to paint a gloomy picture and has tried 
to put the blame on the system of Government that we are having at present. I 
want to make it clear as to what the reality is. After receiving the National 
Security Committee's report, they have decided to have a quarterly review 
regarding the security system. Then, every three months, they have decided to 
make an Action Taken Report. Then, they have decided to submit a report to 
the Cabinet Committee every six months. Then, they have decided to have 
another national security management system after five years. There are 
some defence institutions. For that, they have decided to establish a 
university, namely, the National Defence University. After having taken all 
these decisions, the Opposition accuses the system of the Government itself 
as a reason for this with which I don't agree. They say, the coalition 
Government system is the reason for that. I don't agree with that. They are 
accusing the Government as if some new things have happened in these two 
years. They have mentioned that in Arunachal Pradesh, 90,000 KMs land is 
being claimed by China. But it is not after Mr. Vajpayeeji became the Prime 
Minister. This has been there from the beginning. They can just go through 
the map of China. After the intrusion in 
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Kargil, the Government headed by Mr. Vajpayeeji has not at all conceded 
even an inch of our territory to Pakistan. But when the Congress Government 
was there in power, we lost 38,000 square KMs. We should not forget that. In 
the Pakistan-occupied Kashmir, Pakistan have ceded some land to China. 
How much is that land? It is more than 5,180 square KMs. During the 
Congress regime, the people of India lost more than 43,000 square KMs, but 
not during this coalition Government. Therefore, they should not raise an 
accusing finger against us. When you raise an accusing finger against us, two 
or three fingers point against you. I tried to appreciat the speech delivered by 
Mr. Kapil Sibalji. 

SHRI SURESH A. KESWANI (Maharashtra): At that time, you were 
with us. 

SHRI S. VIDUTHALAI VIRUMBI: Yes; you must thank for that. I want 
to tell you how the security system worked some five years back. There was 
the arms dropping in Purnea. Regarding this arms dropping, there was a 
message sent by the Scotland Yard police to Delhi. They have sent a fax 
message. But the same message went from Delhi to West Bengal in a few 
days, not in minutes. Therefore, the arms dropping had taken place. At that 
time, the Congress Party was in the Government. They have failed to take any 
action. Now, they are accusing us as if our Government has failed. How could 
they say that a coalition Government is responsible for the security lapses? I 
want to ask them: did you not try to form a coalition Government? Did you not 
give an assurance to the President that you will prove the majority? After 
having failed to prove majority, you withdrew. In these 50 years, I can tell you 
nobody has given any false promise to the President of India. This was the 
first time that the Congress Party alone gave such a promise to the President 
of India that they could prove majority. They gave an assurance to the 
President, but they failed to accomplish it. Now, they say that the coalition 
Government is a cause for that. I tried my best to appreciate the points made 
by Mr. Kapil Sibal, but in vain. ..1/nterruptions)... Then, another accusation has 
been made. Perhaps, the hon. Minister will reply to that. ..(interruptions)... 
What is that? I will yield. 

SHRI LACHHMAN SINGH (Haryana): Be rest assured that there will 
be no President's rule in Tamil Nadu. 

SHRI S. VIDUTHALAI VIRUMBI: Naturally, after the judgement in 
Bommai's case. 
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They have also accused the Government as if the expenditure on 
Defence is very less. But, it is not so. It is not so. I will give you the figures. 
During the -last Congress regime, in 1990-91, the defence expenditure, as a 
percentage of the GDP, was 2.71; in 1990-91, it was 2.5 per cent; in 1992-93, 
it was 2.35 per cent; in 1993-94, it was 2.54 per cent; and in 1994-95, it was 
2.30 per cent. From 2.71 per cent it had gone down to 2.30 per cent. The 
same party accuses us today. How are we spending on defence? In 1999-
2000, it was 2.41 per cent of the GDP; in 2000-2001, the revised estimates 
were 2.50 per cent of the GDP; in 2001-2002, the budget estimates were 2.53 
per cent. So, it went up from 2.41 to 2.50 to 2.53. This is the expenditure we 
are making. They say that we are spending less on defence. It is not so. If you 
come to capital expenditure, from about Rs.ll.000 crores, it has increased to 
Rs.19,000 crores. If the capital expenditure goes down and the revenue 
expenditure goes up, then you can accuse us that we are not doing it 
properly. But it has increased from Rs. 11,000 crores to Rs.19,000 crores. In 
1999-2000, the actual expenditure was Rs.47,000 crores. In 2000-2001, the 
revised estimates were Rs.54,000 crores. In 2001-2002, it was Rs.62,000 
crores. From a revised estimate of 16.23 per cent, as a percentage of the 
defence expenditure to the total expenditure, it has increased to 16.52 per 
cent. How would you accuse us in this regard? Unfortunately, today, the 
defence issue, the security issue, is being politicised in this august House. 
This is what I feel. We need not worry about that. Why have they given a 
gloomy picture? They want to show that the governance is poor. While we 
need not worry, at the same time, there can be no complacency either. 

We have to look into the internal issues. In Bhutan, in the National 
Assembly, they have passed a resolution that they will act against the 
militants who are actually coming from India, with the military force. This is a 
resolution passed in Bhutan. Our President has gone to China. It was 
reciprocated by Mr. Li Peng's visit to India. Don't you feel that some 
confidence building measures have taken place? I feel that the Coalition 
Government has not failed in any area. Therefore, do not accuse the system 
as such. 

I do feel that the internal security cannot be maintained only by the 
actions of police and military. If you want law and order to be maintained, 
people have to come along with the Government, whoever may be ruling. For 
that, there should be distributive justice in the economy. Economic 
development is there.    A new phenomenon observed throughout the world, 
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in the last ten years, after the WTO came into existence is that the the growth 
of the jobless is taking place. As we proceed, there is economic development. 
But, at the same time, the gap between the rich and the poor widens. In case it 
wides further, we cannot cope with the internal security position. Internal 
security is not maintained only with the gun. Internal security also means that 
the people must have confidence in the system, what we are pursuing, cutting 
across party lines. To achieve that, we have to see that distributive justice is 
rendered properly to the people. That does not mean only the per capita 
income. It means the availability of food; it means seeing that the gap between 
the rich and the poor does not widen, but is actually bridged. 

If it widens, automatically, there will be more problems. Suppose the 
employment opportunities are reduced. If the people who are working in 
offices are not trained, if the employees who are working in factories are not 
retrained or redeployed, if there is a population explosion, if there are less 
employment opportunities, if there is a difference in the rate of growth of 
population and the rate of economic development, ultimately, it will have its 
own repercussions on the minds of the common people, on those who are 
actually on the street. They do the maximum possible to earn two square 
meals a day after exhausting their whole energy. What we have to see is that 
more and more employment opportunities are created in the agrarian sector. 
We have a different society. In America, only 2 per cent of the total population 
is engaged in agriculture. In Western Europe, only 5 per cent of the entire 
population is engaged in agriculture. In Eastern Europe, 22 per cent of the 
total population is engaged in agriculture, but, in India, more than 72 per cent 
of the people are relying upon the agricultural income. What is the agricultural 
income today? Twenty-nine per cent of the total GDP comes from agriculture. 
With a limited income, they are leading a life. India actually lives in the 
villages. Unless and until the allied agricultural industries take their own route, 
unless and until small-scale industries are protected under the rules and 
regulations prevailing in the country, it is very difficult for us to satisfy the 
educated people because they find some jobs in other countries, but not here 
in India. In America, we find some slow-down of the economy. They have lost 
more than 8 lakh jobs within one year. Actually, they have lost 8,37,000 jobs. 
But Japan has opened the avenues for the people who have IT knowledge. 
Fortunately, Japan has made a faster development in hundred years. They 
said, "The people who are having IT knowledge can come to Japan and have 
the job." 
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This is the first announcement made three months ago. It is a good sign, but 
we can't rely upon the jobs in other countries. What is the situation of the 
global economy? The capitalist countries require a free flow of capital 
whereas the developing countries require a free flow of labour. When they 
demand for a free flow of capital, we should demand for a free flow of labour. 
If they deny this facility, then we should not allow the entry of those people. 
But, unfortunately, we do not have money for equity. We are going in for the 
capital. When they are coming with FDA, they put some pressure indirectly on 
the developing countries. They agree to it that they will spend at least o.7 per 
cent of the National income, but they da not adhere to that. All the G-8 
countries did not adhere to the promise that they- had made to the developing 
countires. So, we should not expect anything from them. With this constrained 
position, what I feel, Sir, is that we should not pave the way for religious 
fundamentalism, whichever quarter it comes from. We should protect the 
minorities. In the jarkand report what they have stated is: "We are not for the 
economic development. We want some sort of cultural identity." In the jarkand 
report, the main issue is the cultural identity. Therefore, we should not allow 
the religious fundamentalism to grow, from whichever quarter it comes. A 
person who belongs to a majority, community in one area, may belong to a 
minority community in another area. Therefore, throughout India, we must full 
protection to the minorities, and we, Members of the DMK, are second to 
none to protect the rights of the minorities as well as the weaker sections. 
That is all. 

Then, Sir, as regards the narcotics, our law itself has to be 
strengthened. 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): You have to wind 
up now because we have to finish the debate at 8 o'clock. 

SHRI SURESH A. KESWANI: Sir, he has covered all the points 
which we want to make! 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): It is good; it 
seems that you are withdrawing your name. You have given your name so 
late. Obviously, you don't want to speak! 

SHRI S. VIDUTHALAI VIRUMBI: Sir, I compliment him. He is more 
intelligent than me; I cannot pre-empt him! In the case of narcotics, there is a 
lacuna in the law. Under the Narcotics Act, the property of the person who 
indulges in illegal narcotic trafficking can be confiscated, only if he is 
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convicted for five years or more. Otherwise, we cannot confiscate his property.   
This is the lacuna. 

Secondly, smuggling of weapons and explosives automatically takes 
place, unless the border security is proper and intact. A national feeling should 
be developed in the citizens of the country. This is another thing. I think we 
are able to contain cross-border terrorism to the maximum possible extent. 
Still we have to go further. Therefore, we must see that some improvements 
take place in the following areas; (1) economic strength; (2) internal cohesion; 
and (3) technological prowess. If we improve in these areas, I hope the 
internal security will be further strengthened. I hope there is no partisan 
politics on this issue. If any challenges come from outside, forgetting our party 
lines, we will stand united and oppose them. We will stand for the unity and 
integrity of the country and the unity and integrity of the country will be 
protected by all, cutting across party lines. With these words, I conclude and 
thank you. 

SHRI DRUPAD BORGOHAIN (Assam): Mr. Vice-Chairman, Sir, I am 
grateful to you for giving this opportunity to raise a few points on the national 
security issue. Shri Pranab Mukherjee had raised a very pertinent issue and 
this is an important issue-to the nation as a whole. Actually, there is a danger 
to India both from the internal and external forces. Therefore, we should be 
serious about the internal and external security of India and we should do 
certain things. The feeling of both internal and external security is lacking in 
Jammu and Kashmir. There is a lack of internal security in some other parts of 
the country also. Some of the North-Eastern States are also suffering from 
internal security. In most of the States extremists of one hue or the other are 
working in such a manner that the internal security is in danger. Most of our 
people feel insecure in this country. The position differs from State to State. 
There is one position in Jammu and Kashmir and another position in the 
North-Eastern States and, yet another position in Andhra Pradesh, Orissa, 
Bihar, etc. There are different situations in different States and because of that 
the seriousness of internal security is different in different States. Why is it so? 
In the case of Jammu and Kashmir, both economic and political causes are 
there. These problems have been there since independence. Economic 
backwardness, poor development of industry and lack of infrastructure, 
business and other developmental activities are the main reasons for this 
problem. The people feel that they are being neglected. Therefore, they can't 
consider the Government as their own Government.    In Jammu and Kashmir, 
there is 
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only one industry, that is, the tourism industry. No other industry has 
developed there due to lack of facilities. Today, even the tourism industry is 
suffering from terrorist activities. People are losing their livelihood. In the 
context of the present situation in Jammu and Kashmir, it is sufficient to make 
them anti-Government, which may, ultimately,- lead to anti-India sentiments. 
To check cross-border terrorism and to remove the external and internal 
threat, it is necessary that the Government should look for a political solution 
and also economic solution. The economy could lave been improved there 
had all the State Governments as well as the Central Government taken up 
the task of generating more power and other infrastructures for industrial 
development in Kashmir. Perhaps, then such a thing would not have 
happened. 

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI):    Please be brief 
and conclude. 

SHRI DRUPAD BORGOHAIN: Sir, I shall try to be brief. Let me come 
to the North East Region. The North Eastern States are a paradise for the 
extremist forces. Why is it so? It is due to sheer negligence on the part of the 
successive Union Governments shown towards proper and quick development 
of these States. There are some political causes which are -rampant due to the 
history of the Region. But the dissatisfaction in the minds of the people, 
basically, comes from poor economic development. Infrastructure is also very 
poor. Markets have not been developed. Agriculture techniques are outdated. 
Industry is a big zero in many States of the North Eastern Region. In such a 
situation, people from East Pakistan and modern Bangladesh began to 
migrate. These illegal migrants are quite sizeable in number in some of these 
States, particularly in Assam. Ethnic problems are already there in these 
States. The illegal migrants are creating new problems and adding fuel to the 
fire. The successive Central Governments have failed to understand the mood, 
sentiments and interests of the people of this Region. The present 
Government has also failed tremendously in this regard. 

Let me quote the latest example. Take the case of extension of 
ceasefire with the NSCN(IM) without mentioning territorial jurisdiction. This 
created a serious tension in whole of the North Eastern Region, particularly in 
Manipur. This decision is a very immature one signed by the so-called 
matured negotiator, Shri Padmanabhaiah. Who had sent him there whether 
the Home Ministry or the PMO? He has not understood th-sentiments of the 
people of this Region.   As a former Home Secretary, he 
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might understand certain things.   But this time he has failed totally.   He did 
not understand the things properly. 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI):   Please wind up. 

SHRI DRUPAD BORGOHAIN: Most of the people have supported 
the ceasefire. They want peace there. But they are against the ceasefire with 
the NSCN(IM) without territorial limits. So it has created trouble in Assam, 
Most of the people are feeling alienated. That is the difficulty. The aspirations 
of different ethnic groups should be considered. Different ethnic groups have 
different aspirations in this Region. The Government should consider it 
seriously. If the Government considers it seriously, perhaps some solution 
may be found. Unless the Government reconsider its policy for the North 
Eastern Region, it would be very difficult to solve the problerri there. Thank 
you. 

MESSAGE FROM THE LOK SABHA 

The Salary, Allowances and Pension of Members of Parliament 
(Amendment) Bill, 2001 

SECRETARY-GENERAL: Sir, I have to report to the House the 
following message received from the Lok Sabha signed by the Secretary-
General of the Lok Sabha: 

"In accordance with the provisions of Rule 96 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, I am directed to 
enclose the Salary, Allowances and Pension of Members of 
Parliament (Amendment) Bill, 2001, as passed by Lok Sabha at its 
sitting held on the 27th August, 2001. 

Sir, I lay a copy of the Bill on the Table of the House. 

SHORT DURATION DISCUSSION ON SECURITY SCENARIO 

In the light of Terrorist and other Internal and External Security Threats and the 
Remedial Measures taken by Government in this regard - Contd 

SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Vice-Chairman, Sir, even 
though our country is passing through a severe financial crisis, our top priority 
has been to safeguard the security of our nation. Our Government is spending 
a huge' amount on defence, so as to provide adequate security 
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